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By our order dated 2.2.1988 ‘in UA 69/88

.. ‘what all we directed was that “Srd'respondent'may

not be regularised pending further orders on this
application”,  On the applicants‘ own showing,
responde ni No 3 has not beﬂn regular1sed so far.,

ln mere apprenenSLOn thaB beyond a period of SlX monihs

he may clalm regularlsatlon does not warrant any
/
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